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The applicant was appainted as-%gwlgs
napartmantal Delivery &gent in the postaiz 5;«1
department =nd was given duty in. the Brancﬁﬁﬂﬁﬁt )

0ffice of Bzarondha which situates in his own 354

house. The applicant h2d ~yiven this premisas E&vﬁ

use of the depa2rtment but nno rent has sver been

2

b paid to him. He work=ed =s such upto 12.12.79. _ l RS

Nf€ter retirement ~£ the then Branch Fost Maester

an 10.2.84, the applicant, who w33 working -

for the last five ye3rs, wesS considered fit by
the department for the said post 2nd concaguantly
he wic ~iven charce on 10.2.64. The 2pplicant
handed over the charge of Extra Dep2rtmental
Dalivery +aent to another person. i+ circular
w2s icsued by the respondents in the yesr 1985
inviting 2pplications for the post of Extra
Departmental nranch Post Master, Baro-ndha.
The applicant was waiting for interview on the
hasie of 2pplication but inctead of calling him.
for interview , he wW=S asked to handover gharge
to one Radhey “hyam Gupta s/o htma Ram who
was earlier Extra Dep2rtmental Branch Fost

Master. The applicant‘'s grievance is that the



el B
athgrumﬁteriaksr‘has wrauﬁ&gﬁﬁggnﬁgr
#rd this h: s been done bec use @f &

¥
of respondent no.3 on @ number of grounds and -
stated thet he could not have been ousted in
this manner from the post of Extraibepartmenﬁalﬁ

Branch Post Master on which he worked for

13 months. &5 per complaintof the respondents, .
it appears that the applicant is still holding
the charge of the 2foresaid post and he has

not handed over the charge. &

2. The respondents have pointed out that

the case of the applicant was 2lso considered
along with the casa of Radhey Shyam Gupta and
there w”s no provision for interview, that is

why the 3pplicant was not called for interview

ind Radhey Shyam CGupta was considered i+ REnn

interview , th@2t is why he w2s appointed as
such. Tha respondents have denied that
responcdent no.3 is having a medical store and
s a matter of fact, according to respondent
no.3, he has put some Ayurvadic madicine store
fFor the benefit of the people 2nd he has no
tractor or trolley nor has he indulged in

loading <«orains or bricks or other materials ,



'''''

We have alrsady obsarvad that the inte

was not necesrary. S0 far as previous pemi&a t. n
for engagement in businecs is concerned, the
applicant has claimed to have substantiated the
came. &s s~uch the application deserves to be
dismis sed. However, the Superintendent of |

Post Office is directed to make an enguiry in

the matter that the respondent no.3 has got
various eng2cements in business which would
mean that he h3s no time to do the post-office E . ot
work‘anmt the same done through others.
The procé%dings for cancellation of his

appointment and fresh aZppointment may be taken.

S

No order as to costs.

VICS CH.IRMAN.

MEMBZR(A)

DATED: MAY 14,1992
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